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MATTERS RAISED WITH PERMISSION

Prime Minister's special scholarship to students in Jammu and Kashmir
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SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, I associate myself with

the matter raised by the hon. Member.

T Transliteration in Urdu Script.
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SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the matter raised by
the hon. Member.
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MR. DEPUTY CHAIRMAN: I agree. The issue is important. It is for the
Government to take note of it and take action.

Loss of livelihood to lakhs of para teachers
engaged in school education

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I stand here to draw the
attention of the House to a very serious issue. I wish HRD Minister had been here.
She was here only but it is my misfortune that I could not speak before her. The
issue is that a few lakhs of para-teachers were not being paid full wages of regular
teachers. They are running the school education system throughout the country but

their livelihood and employment has been put to serious threat.

MR. DEPUTY CHAIRMAN: Are they under the Central Government or the

State Government?

SHRI TAPAN KUMAR SEN: They are under the State Government; they are
employed under the school education system with less salary to supplement the
regular teachers in the school and their number is a few lakhs. In my State alone,
fifty three thousand para teachers are there. Now, their job is going to end by 31st
of March because as per the stipulation of the Right to Education Act they ought
to be covered by Diploma in Education Training but that is not taking place for no

fault of theirs. Teachers cannot train themselves. The arrangement is to be made by



